State vs. Danish

FIR No.122/18
PS: Mundka

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for

17.12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



State vs. Arun

FIR No.47/10
PS: Hari Nagar

22.08.2020
Carlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n9.26/DHC/2020 dated 30.07.2020, District Courts have been
d.lrected to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 10 be
recorded.
Present: Ld. APP for State through VC.
None for accused.
Court is convened th

File perused.
perusal of file reveals that matter is at the stage of
stands adjourned for

n evidence, therefore, matter
ve mentioned office order issued by

(Babita Pun‘;{ei))/
MM-06/West stri _

Tis Hazar Courts/Delhi
22.08.2020

rough VC (C1SCO Webex).

prosecutio
26.09.2020 in view of the abo

Hon'ble High court of Delhi.



State vs. Ajay

FIR No.633/14
PS: Mundka
22.08.2020

o Eﬂ’c:zledr all. the‘ matters were adjourned en-bloc
Delhi from time tlre?t'ons issued by the Honble Righ f-out of
A Od time amid lock—dow.n. Now, vide office order
g ated 30.07.2020, District Courts have been

up all the cases listed before them through

video : ]
conferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CIsCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
17.12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.
(Babita Pun(yaﬂ/

MM-06/West District
Tis Hazarl Courts/Delhi
22.08.2020



LoveSkesh vs. Suraj Wadhwan & Ors.

CT No.5073/19
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Sh. Virender Singh, Ld. Counsel for complainant
through whatsapp.

IO through VC.

Court is convened through VC (CISCO Webex).

Ld. Counsel for complainant seeks adjournment to
address the arguments on the application filed under section
156(3) Cr.P.C.

Heard. Allowed.

Put up on 17.12.2020 for arguments on the application
filed under section 156(3) Cr.P.C.

(Babita Puniya)
- MM-06/West Distrj

22.08.2020



State vs. Pushpa

FIR No.510/17
PS: Hari Nagar
22.08.2020

Earlier all the matters were adjourned en-hjoc
pursuant to the directions issued by the Hon'

Delhi from time to time amid lock

Present: Ld. APP for State through VvC.

None for accused.

Court is convened through vC (cisco Webex).

File perused.

Perusal of file reveals that matter is at the Stage of
Prosecution evidence, therefore, matter stands adjourned for

17.12.2020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

(Bahi uniya)
MM-06/West District
Tis Hazari Courts/Delhij
22.08.2020



State vs. Ajmer Singh

FIR No.44/11
PS: Mundka

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused. _

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
recording the statement of accused. Therefore, court notice be
issued to accused as well as to his counsel for NDOH.

Put up on 29.09.2020 for recording the statement of
accused.

(Babita Puniya)
. MM-06/West District
Tis Hazari Courts/Delhij
22.08.2020



Closure Report

FIR No.139/11
PS: Mundka

22.08.2020 .
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High.Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present:  Ld. APP for State through VC.

None for complainant.
Court is convened through VC (CISCO Webex).

Put up for arguments on protest petition on
18.12.2020.

(Babita uniya)
.MM-OG/We Distri
Tis Hazari Courts/Delhj

22.08.2020



State ys, Mohd. Azhar

E-FIR No.00513/20
PS: Hari Nagar

directed to take up g

wdeoconferencing except
recorded.

Fresh challan filed. It be checked and registered
as per rules.

Present:  Ld. APP for State.

O in person.

Accused stated to be in JC.

| have perused the charge sheet and the documents
annexed with the charge-sheet. It prima facie discloses
commission of offence. | take cognizance of the offence.

| am of the considered opinion that there is prima facie
sufficient material to proceed against the accused for the offences

alleged in the challan.
Copy of challan be supplied to accused through Jail

Superintendent.
Jail Superintendent is directed to produce the accused

through VC on NDOH. IO is also directed to produce owner of

stolen property on the NDOH.
Put up on 04.09.2020 through VC.

(Babita \Puni
MM-06/West District
Tis Hazari Courts/Delhi

laYal aYa i aYaXatal



State vs. Nikhil

E-FIR N0.041388/20
PS: Hari Nagar

22.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High-courtdg
Delhi from time to time amid lock-down. Now, vide office or

N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

recorded. ;
Fresh challan filed. It be checked and registered

as per rules.
Present: Ld. APP for State.
10 in person.

Accused stated to be in JC.
I have perused the charge sheet and the documents

annexed with the charge-sheet. It prima facie discloses
commission of offence. | take cognizance of the offence.

[ am of the considered opinion that there is prima facie
sufficient material to proceed against the accused for the offences

alleged in the challan.
Copy of challan be supplied to accused through Jail

Superintendent.
Jail Superintendent is directed to produce the accused
through VC on NDOH. 10 is also directed to produce owner of
- stolen property on the NDOH.
Put up on 04.09.2020 through VC,

(BabitaW

MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



Mahavir Singh vs. Joginder Singh

CC No0.557/1/12
PS: Mundka

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: None.

Court is convened through VC (CI1sCO Webex).
Let court notice be issued 10 the Ld. Counsel for the
complainant to join the proceedings through VC on NDOH.

Put up on 25.08.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



OBC vs. Naresh Pal Singh

CC No0.8748/16
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: None.

Court is convened through VC (CISCO Webex).

File perused. Perusal of file reveals that matter is at
the stage of arguments on the application filed under section
156(3) Cr.P.C, however, none has joined the proceedings on
behalf of complainant. Therefore, matter stands adjourned.

Put up on 19.10.2020 for arguments on the application

filed under section 156(3) Cr.P.C.
IO be summoned for NDOH.

st District
Tis Hazari Courts/Delhi
22.08.2020



Rajesh Hans vs. Sunita

CC No.570/17
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: None.

Court is convened through VC (CISCO Webex).

File perused. Perusal of file reveals that matter is at
the stage of arguments on the application filed under section
156(3) Cr.P.C, however, none has joined the proceedings on
behalf of complainant. Therefore, matter stands adjourned.

Put up on 25.10.2020 for arguments on the application
filed under section 156(3) Cr.P.C.

10 be summoned for NDOH.

(Babita Puniya)
MM-Q6/West Distfict
Tis Hazarm€ourts/Delhi
22.08.2020



State vs. Davinder Kaur

FIR No0.914/14
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourne
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. NoOw, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused. Perusal of file reveals that matter has
been amicably settled between parties. Therefore, let court notice
be issued to both the parties for 18.12.2020.

d en-bloc

(Babita Puniya)
MM-06West District
~ Tis Hazari Courts/Delhi
22.08.2020



state vs- Anil

FIR No.119/19
PS: Hari Nagar

22.08.2020
Earlier all
pursuant to the directions issued by the

Delhi from time to time amid lock-down.
no.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through
herein evidence is to be

the matters Were adjourned en-bloc
Hon'ble High Court of
Now, vide office order

videoconferencing except the cases W
recorded.
Present: Ld. APP for State through VC.
None for accused.
Court is convened through VC (CISCO Webex).
File perused.
Process could not be issued due to lock-down.
Let previous order be complied afresh for 18.12.2020.

(Babita Pumiya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



State vs. Rajesh
FIR N0.162/18
PS: Mundka

22.08.2020 ! s
: aot
Earlier all the matters were adjourne

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Couris have been
directed 10 take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present:  Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
18.12.2020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

(Babita P
MM-06/West District
Tis Hazarj Courts/Delhi
22.08.2020



State s, Munna paswan & Anr.

FIR N0.420/18
PS: Mundka

22.08.2020

Earlier g the matters were adjourned en-bloc
Pursuant to the directions issued by the Hon'ble High Court of
Delhi from time t0 time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed tg take up all the cases listed before them through
videoconferencing €xcept the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
18.12.2020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhj
22.08.2020



State vs, Madhubala

FIR No0.1435/15
ps: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is tO be
recorded.

Present:  Ld. APP for State through VC.
None for accused.

Court is convened through VC (CISCO Webex).
Process could not be issued due to lock down.
Let previous order be complied afresh for 18.12.2020.

(Babita Runiyd)
MM-06/West District
Tis Hazari Courts/Delhi

22.08.2020



State vs. Yogesh & Ors.

FIR No0.39/13
PS: Mundka

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex).
Process could not be issued due to lock down.
Let previous order be complied afresh for 18.12.2020.

(Babitgfi Puniya)
MM-06/West District
Tis Hazari

22.08.2020



Untrace Report

FIR N0.238/18
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present:  Ld. APP for State through VC.

Court is convened through VC (Ci1scoO Webex).
File perused.

Process could not be issued due to lock down.

Let previous order be complied afresh for 18.12.2020.

(Babita Runiya)
MM-06/We%t District




Poonam Verma ys. Rajender Singh

CC No.5598/19
PS: Hari Nagar

22.08.2020

Earier all the matters were adjourned en-bloc
pursuant fo the directions issued by the Honble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: None.

Court is convened through VC (CISCO Webex).

ATR not received.

L.et same be called for 18.12.2020.
(Babita Puniya)

MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



State VS. Devender Singh

FIR No.45/19
PS: Mundka

the matters were adjourned en-bloc
Irections issyed by the Hon'ble High Court of

recorded.

Present: Ld. APP for State through VC.
None for accused.
Court is convened through VC (CIScO Webex).
Put up for framing of notice on 18.12.2020.

(Babita Punlya
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



State vs, Mukesh

FIR No.606/18
PS: Hari Nagar

22.08.2020

pursuant 1 Ei’:ﬂier’ al! thg matters w/ere adjourrj;ed en-bloc
Delh frorﬁ : e dlref:tlons t’ssued by the Hon'ble H;ghVCourt of
nD.ZB/DHC/zme o time amid lock-down. Now, vide office order
: ‘ 12020 dated 30.07.2020, District Courts have been

d"r ecled 1o take up all the cases listed before them through
v:deoccnferencing except the cases wherein evidence is to be
recorded,
Present:  Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File received back from Lok Adalat as unsettled.

File perused.

IO is directed to produce the accused as well as the

complainant on the NDOH.
Put up on 25.09.2020 through VC as the offence is

compoundable in nature. V

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



State vs. Akshay Kumar

FIR No.54/19
PS: Harn Nagar

22.08.2020

Earlier all the matters were adjourned en-bioc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: L.d, APP for State through VC.
Accused is stated to be in JC.
Court is convened through VC (CISCO Webex).

FFile perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence.
Put up on 04.09.2020 for PE.
Jail Superintendent is directed to produce the accused
through VC on NDOH.

22.08.2020



State vs. Akshay Kumar

FIR No.537/19
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded,

Present: Ld. APP for State through VC.

Accused is stated to be in JC.

Court is convened through VC (CISCO Webex).

File perused.

Put up on 04.09.2020 for purpose fixed.

Jail Superintendent is directed to produce the accused
through VC on NDOH.




Sanju Kumar vs. Amit Aggarwal

CC No.8897/19
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: None.

Court is convened through VC (CISCO Webex).

ATR not received.

Let same be called for 18.12.2020.
(Babita Puniya)

MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



State vs. Naresh Ganja

FIR No.562/19
PS:Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Accused is stated to be in JC.

Court is convened through VC (CISCO Webex).

Heard. File perused.

Put up on 25.08.2020 for purpose fixed.

Jail Superintendent is directed to produce the accused

through VC on NDOH.

22.08.2020



State vs. Jitender Kalu etc.

E-FIR No.110/17
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Court is convened through VC (CISCO Webex).
Heard. File perused.

Process could not be issued due to lock down.
Put up on 18.12.2020 for purpose fixed.

22.08.2020



State vs. Jitender Kalu etc.

E-FIR No.132/17
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Court is convened through VC (CISCO Webex).
Heard. File perused.

Process could not be issued due to lock down.
Put up on 18.12.2020 for purpose fixed.

(Babita POui
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020
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Yogesh vs, Manisha

CC No0.7314/19
PS: Hari Nagar

22.08.2020
Earlier a

pursuant to the direc|t|ic>|::eiss|32<t:ltetrns e g
Delhi from time to time - i HOWb\e. !
no.26/DHC/2020 dat amid lock-down. Now, vide office order
el e N ed 30.07.2020, District Courts have been
b T up all the cases listed before them through

g except the cases wherein evidence is to be

recorded.
Present: None.
Court is convened through VC (CISCO Webex).
File perused.
put up for arguments 0On the application uls 156 (3)
Cr.p.C. ONn 25.08.2020.
All the concerned parties are directed to join the
proceedings through VC on NDOH.
(Babita Puniya)
M-06/West District
Tis Hazari CourtsIDe\h\

22.08.2020



State vs. Mohd. Jibrail

FIR No.20/19
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.
Accused is stated to be in JC.
Court is convened through VC (CIsco Webex).
Heard. File perused.
| have perused the charge sheet and the documents

annexed with the charge-sheet. It prima facie discloses
commission of offence. | take cognizance of the offence.

I'am of the considered opinion that there is prima facie
sufficient material to proceed against the accused for the offences
alleged in the challan.

Copy of challan be supplied to accused through Jail
Superintendent.

Put  up on 03.09.2020 for scrutiny  of
documents/further proceedings.

Jail Superintendent is also directed to produce
accused through VC on NDOH. '

MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



Stat
€ vs, Bharat Khurana ete.

FIR N0.209/10
RS: Hari Naga_r

22.08.2020

PUrsuant tq fﬁ;“edrir al! the. matters were adjourrtned en-bloc
Delhi from time t e-CUO”S '§SU€d by the Hon'ble‘ High 'Court of
n0.26/DHC)o O time amid lock-down. Now, vide office order
i 020 dated 30.07.2020, District Courts have been
directeqd to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present:  Ld. APP for State through VC.
None for accused. )
Court is convened through VC (CISCO WebeX).

Heard. File perused.
' rge on
Put up for arguments on the point of charg

23.09.2020. | e
All the concerned parties are directed 10 10

' 2010.
proceedings on NDOH as the matter pertains to the year

.08.2020



S
tate vs. Bharat Khurana etc.
FIR N0.210/10
PS: Hart Nagar

22.08.2020
il th fﬁg'i’r_ a||. the{ matters were adjourrfed en-bloc
Delhi from 're.Ctlons issued by the Hon'ble High .Court of
me to time amid lock-down. NOW, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
them through

d-lrected to take up all the cases listed before
videoconferencing except the cases wherein evidence is 1o be

recorded.

Present: Ld. APP for State through VC.

None for accused.
rt is convened through VC (CISCO Webex).

Cou
i.e. FIR N0.209/10, PS

Heard. File perused.
put up with connected matter
Hari Nagar on 23.09.2020.
All the concerned parties are directed 1o join the
proceedings on NDOH as the matter pertains 1o the year 2010.

(Bgpbita Puniya)
NMIMDB/\West District

Tis Hakar /Delhi
2020



Shagufta Praveen vs. Dil Nawaz Ahmed & Ors.

CC No. 12020
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court ol
Delhi from time to time amid lock-down. Now, vide office order
nf).ZGIDHC/?.OZO dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Fresh complaint received through e-mail. It be
checked and registered as per rules.

Present: Ld. Counsel for complaint in person.

Ld. Counsel has filed paper book.
Heard. File perused.
Let report be called from the SHO concerned on the

following points:
1. If the complaint filed by the complainant discloses

commission of any cognizable offence, if yes
2. Why FIR has not been registered?

Copy of the complaint be also supplied to the Naib
court within 2 working days from today. Copy supplied.
put up on 14.09.2020 for further proceedings through

VC.

(Babita Pun;
ya)
L MM-OG/_West District
Is Hazari Courts/Delhi
22.08.2020
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tc.
State vs. Ishwar @ Kuku e

FIR No.377/18
PS: Mundka

22.08.2020
Earlier all :
: ‘ble High Co
pursuant to the directions issued by the Hon bvide office order
Delhi from time to time amid lock—down- .NOW’ el O
no.26/DHC/2020 dated 30.07.2020, District Courts o oubh
directed to take up all the cases listed .befor.e them ke
videoconferencing except the cases wherein evidence
recorded.
Present:  Ld. APP for State through VC.
Sh. Rohan Agrawal, Ld. Counsel for accused persons
through VC.

Court is convened through VC (CISCO Webex).
File perused.

Perusal of file reveals that matter is at the stage of

osecution evidence, therefore, matter Stands adjourned for
2.2020 in view of the above mentio

n'ble High Court of Delhi.

; d en-bloc
were adjourne
the matters urt of

ned office order issyed by




Magickey Infotech Pvt. Ltd. vs. State of NCT of Delhi
cC No0.8205/17
PS: Hari Nagar

22.08.2020
- -bloc
Earlier all the matters were adjourned €n

. of
pursuant to the directions issued by the Hon'ble High 'Courtder

n
no.26/DHC/2020 dateq 30.07.2020, District Courts have beeh
directed to take up all the cases listed before them throug

' i . : is to be
vndeoconferencmg except the cases wherein evidence 1S fi

recorded.
Present:  Sh. Rakesh Chander Aggarwal, Ld. Counsel for :
Complainant alongwith son of complainant throug

VC:

Ct. Krishan, Naib Court, PS Hari Nagar in person.
Court is convened through VC (CISCO Webex).
Ct. Krishan seeks some time to file status report.

Heard. Allowed.
Put up for filing of status report on 04.09.2020.

MM-06/ \strict

Tis Hazari Courts/Delhi
22.08.2020




Hari Pal Singh vs. B.B. Chaudhary

CT No0.18371/16
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: None for complainant.

Sh. Ravi Kant Kaushal, Ld. Counsel for accused
through VC.

Court is convened through VC (CISCO Webex).

It is stated by the Ld. Counsel that he has received the
copy of paper book.

Heard.

Put up for appearance of accused/court bail/further

proceedings on 09.11.2020. V P

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhij
22.08.2020
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UntraCe Report
FIR N0.385/16
PS: Hari Nagar

22.08.2020
Earlier all the mggers were adjourned en-bloc

pursuant : _ _
Delhi fron:O .the directions issued by the Hon'ble High Court of
time to time amiq |pck-down. NOW. vide office order

Nno.26/D
direCtedHC/ZOZO dated 30.07.2020, District Courts have been
to take up all the cases listed before them through

videoco ‘ [ [
nferencing except the cases wherein evidence is to be

recorded.

Present: Ld. APP for State through VC.

Sh. Kuldeep Singh, Ld. Counsel for complainant

through VC.

Court is convened through VC (C\SCO Webhex)
st petition.

Arguments heard on the prote
s, if any, on 10.09.2020

Put up for orders/clarification

at 02:00 pm.




State vs. Meenu Chauhan etc,

FIR No.1641/15
PS: Har Nagar

Eardier all the matters were  adjourned  en-bloc
pursuant 1o the directions issued by the HMonble High Coun of
Delhi rom time to tme amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, Distict Courts have been

dguwected 10 take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.

Present. Ld. APP tor State through VC.

Sh. Jatin Sethi, Ld. Counsel for complainant.

Court is convened through VC (CISCO Webex).
Process could not be issued due to lock-down.
Let previous order be complied afresh for 17.32.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



Untrace Report

FIR No.333/11
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant o the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
No0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: L.d. APP for State through VC.
Ms. Neha Jai, Ld. LAC for victim through VC.

Court is convened through VC (CISCO Webex).
-ile perused.

Process could not be issued due to lock-down.

Let previous order be complied afresh for 24.09.2020.

(Babitq_Purfiya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



State vs. Chandan

FIR No0.00258/19
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
DUVS\TIant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the Cases isted before them through
videoconferencing except the Cases wherein evidence is to be
recorded. |
present:  Ld. APP for State through VC.

' ~ None for accused.

Court is convened through VC (CISCO Webex).

File received back from Lok Adalat as unsettled.

File perused. perusal of file reveals that matter is at
the stage of prosecution evidence, therefore, matter stands
adjourned for 17.12.2020 in view of the above mentioned office
order issued by Hon'ble High Court of Delhi.

(Babita Put a)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



S 2
late vs, Sanjay Ahuja etc.

FIR No.30y
SV
PSi Mundk§

u/s 12/9/55 Gambling Act

22.08.2020

B Earlier. al! the matters were adjounjed en-bloc

el nt to the directions issued by the Hon'ble High Court of
elhi from time to time amid lock-down. NOW, vide office order

n_0.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up: all the cases isted before them through

videoconferencing except the cases wherein evidence is to be

recorded.

Present: Ld. APP for State through VC.
Sh. Chander Prakash, Ld. Counsel for accused Ikpal
through VC.

Accused lkpal in person.
None for accused Virender.
Iready been convicted.

Rest accused persons have a
Court is convened through VC (CIsCcO Webex).

Process could not be issued due to lock-down.
Let previous order be complied afresh for 17.12.2020.
At this stage, Ld. Counsel for accused lkpal has

prayed for a shorter date on the ground that DE has been initiated

against him. He further stated that he has been falsely implicated

at the instance of few police officials including the SHO concerned.
present

He further stated t at the alleged place on
the alleged date an ' o drew the attention of the court
the chargesheet tO contend that

towards the FIR and onter he was not
present at the time of raid and was falsely implicated later on. He
to file written arguments.

also seeks some time
d from 17.12.2020 10

Heard. Allowed.
At request date is change

07.09.2020.
edings on the NDOH.

1O and SHO to join the proce

Tis Hazarl
22.0



State vs. Vicky & Anr.

FIR N0.113/19
PS: Mundka

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.

Present: Ld. APP for State through VC.
Sh. Kushal Dahiya, Ld. Counsel for accused persons.

Court is convened through VC (CISCO Webex).

File perused. Perusal of file reveals that matter is
listed for arguments on the point of charge, however, Ld. Counsel
seeks short adjournment to address the arguments.

Heard. Allowed.
At request, put up on 24.08.2020 for arguments on the

point of charge.

(Babita\Puni
MM-06/WeSTDistrict
Tis Hazari Courts/Delhi
22.08.2020



State vs. Akhtar Sheikh

FIR No.167/19
PS:Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present. Ld. APP for State through VC.

None for accused (on bail in this case).

Court is convened through VC (CISCO Webex).

File perused. Perusal of file reveals that matter is at
n the point of charge, however, none has

the stage of arguments O
joined the proceedings on behalf of the
put up for arguments O

- 28.09.2020.

accused.
n the point of charge on

(Babita Puniya)
MM-06/West District
Tis Hazarn Courts/Delh
22.08.2020



Hari Chand vs. Ram Prakash

22.08.2020
the matters Were adiou”fed eN-bioe
e Hon'ble High Cour
Now, vide office ordey
ct Courts have been
pefore them through
dence is 10 be

Earlier all
g:ﬁ?é:otnio .the directions issued by 0
time to time amid lock-down:
o 26/DHC/2020 dated 30.07.2020, Distf
d.'rected to take up all the cases listed
videoconferencing except the cases wherein evi

recorded.
Present:  None.
Court is convened through VC (c1sco WebeX).
File perused.
ed to the counsel 10 join the

| et court notice be issuU

proceedings through VC.
put up on 25.08.2020 at 02:00 pm through VC.

(Baljita Puniya)
MM-06(West Dist#

Tis Hazari s/Delhi
22.08.2020



State vs. Vinod

FIR No.341/17
PS: Mundka

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

Accused is PO.

Court is convened through VC (CISCO Webex).

File perused. Perusal of file reveals that complainant
has been examined as PW2. Rest witnesses are formal in nature.
Therefore, | am of the considered view that no useful purpose
would be served by keeping the matter pending on board.
Therefore, let file be consigned to record rogm after due
compliance and be revived as and when accused/appears before
the court or is brought before the court after being

Tis Hazar urts/Delhi
22.08.2020



State vs. Bablu

P/Y
FIR N0.429/16
PS: Mundka

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Court is convened through VC (CISCO Webex).
As per report of Ahlmad, file is not traceable.
Ahlmad is directed to trace the file by the NDOH.
Put up on 07.09.2020 for further proceedings.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



Untrace Report

PIY
FIR No.970/15
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Court is convened through VC (CISCO Webex).
As per report of Ahlmad, file is not traceable.
Ahlmad is directed to trace the file by the NDOH.
Put up on 07.09.2020 for further proceedings.

(Babita Puiya)
MM-06/West Di
Tis Hazari Courts/Delhi
22.08.2020



State vs. Yogesh

FIR No.316/2020
PS; Mundkg

22.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Accused Yogesh is stated to be in JC.
Rest accused persons are stated to be “not arrested”.

Court is convened through VC (CISCO Webex).

Heard. File perused.

Let notice be issued to the
concerned to join the proceedings on NDOH through VC.

Put up on 25.08.2020 at 02:00 pm through X/C.

IO, SHO and ACP

MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



